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ment, of ‘course. But it is not despond-

ence. We want ro encourage our players.

We do not want o blame our players.
We have to build up our players, We
have to give morale boosters to them.
They should not be upset. They should
continue with their work in future also.
(Interruptions). Today, Limha Ram may

not have  succeeded. But, tomorrow,
Timba Ram may socceed. Let us work
together. We need  cooperition from

each and everybody. The Government
cannot do everyimng alone, Thar is why
‘'we want cooperation. I am grateful to
every Member of this Housc. It may be
that somebody is annoyed with me. Some-
body may have some grievances. But
that is different. T can tell you, lo deve-
lop sports, whatever the country wants
from our department, from within our
limited resources, we are willing to give.
The Government is willing to extend g1
the cooperation to sports persons. With
theseg words, T conclude and I thank you
very much,

STATUTORY RESOLUTION SEEKING

APPROVAL OF THE CONTINUANCE

OF PRESIDENTS PROCLAMATION
IN RELATION TO NAGALAND

THE MINISTER OF STATE IN THE
MINISTRY OF PARLTAMENTARY AF-
FAIRS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): Sir, I beg to
move:

“That this House approves the conti-
nuance in force of the Proclamation
issued by the President on the 2nd
April, 1992, under article 356 of the
Constitution, in relation to the State of
Napaland, for a further period of six
months with effect from the 2nd Octo-
ber, 1992.”

As the House is aware, President’s tule
was promulgated in the State of Naga-
land on the 2nd April, 1992, The Pro-
clamation. .. (Interruptions)... made
under Article 356(1) of the Conslitution
wis appmewsd by the Lok Sabha on 23-4-
1992 and bv the Rajy, Sabha on 28-4-
1992. After the proclamation of Presi-
dent’s rule in the Sto(c, the law and order
sitnation has improved and the adminis-
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tration of the State has been able to
create o feeling of confidence among the
veople. The Public Distribution System
has been overhauled and middlemen re-
moved. The people of the State are now
getting rice, sugar and  other essential
commodities. The hgspitals have medi-
doctors have been
positioned. During the last three months
of President’s rule in the State, the entire
State machinery has been galvanised into
action and the law-enforcing agencies have
been reorganised. In  Nagaland, rains
continue up to October, Due to heavy
rains, most of the rural roads are dis-
rupted by landslides. Intensive revision
rolls is. being undertaken
and it is expected to be completed by
January 1993 Tt is, therefore, not possi-
ble to hold elections before 1st October,
1992.

Keeping in view the situation prevail-
ing in the State and the difficulties in
holding elections before the expiry of the
present term of President’s rules, it s
proposed that the President’s rule in the
State of Nagaland may be continued for
a further period of six months with effect
from 2nd October, 1992. In view of
this position, T solicit the approval of this
august House to the Resolution moved by
me.

THE VICE-CHATRM AN (SHRI
The Resolution has
heen moved, There is one amenmdent by
Shri Satya Prakash Malaviya.

SHRI SATYA PRAKASH MALA-

VIYA (Uttar Pradesh): Sir, T move:

“Thay in the said Resolution for the
words “six months”, the words “three
months” be substituted.”

The queslions were proposed.

THE VICE-CHAIRMAN (SHRI TA-
3T'SH DESAT): Now, the Statutory Reso-
lutionj and the amendment moved are
open for discussion. Shri Ram Ratan
Ram.'

SHRI N.K.P. SALVE (Maharashtra);
Sir. are we likely to come to the voting
proint on this today?

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Yes. One hour time has

been allotted. T will strictly adhere to
the time,
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SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): Sir, Mr, Ram Ratan Ram
is speaking for the first time. It is his
maiden speech. Give him some more time.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): All right. T will give
him some latitude.

SHRI RAM RATAN RAM (Uttar Pra-
desh): Mr, Vice-Chairman, Sir, I am
really thankful to you that you have
given me the time to express my views
on this important matter Sir, we are plac-
. ed in a strange situation in this House.

This House is called the Council of States
and we as Members of this hon. House,
represent the aspirations of the people
of the States. But here, at the present
moment, we are considering the deniaj of
of rights of the democratic process to
the people of Nagalang by extending
President’s rule over there.

Sir, for proper appreciation of the pro-
blems of the State of Nagaland, it would
be expedient tg look into the historical
background of the problems of Nagaland.
Nagaland was never fully under the con-
trol of the British administration. It
was always treateq as an excluded area.
The Nagas with their practices and cus-
toms, did whatever they liked in their own
way. Onmly occasionally, when there was
some trouble with the British administra-
tion, the British Government sent its
forces to contro] th, situation but with
drew its forces immediately leaving the
Nagas to have their own way of life. The
Nagas on the whole, belong to a distinct
ethnc group of people and they have been
nursing this feeling that they were inde-
pendent. When independence for India
came, they also demanded that they should
be declared as a sovereign people with a
sovereign State and for this assertion, they
fought with the Governmene of India for
many years. The Government of India
approached the problem with a concilia-
tory mood and tried to win over the
Nagas. The leader of the Naga movement,
Mr. Phizo, went into exile in Londop and
remained there until his death, He always
maintained that Nagaland was a sovereign
Stat. and for this, he fought relentlessly.
Pandit Jawaharlal Nehru, the then Prime
Minister of India, took deep interest in the
matter and trieg t, win over the Naga
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people. For this purpose, he included the
affairs of Nagaland under the. Ministry
of External Affairs from the Mimstry of
Home Affairs, The negotations started
with the different factions of the Naga
leadership that resulted ultimately in the
Shillong Agreement. This was followeq by
the creation of Nagaland as a separate
State, of course under the Indian Union.
Elections were held and the Government
was formed, but a certain militant group
still persisted with the idep that Nagaland
was a sovereign State ang they started the
insurgency war against the Government
of Indla. On 5th of this month, 15 jawans
of the Indian security forces were killed
in an ambush by the Nagaland militants.
These militants are finding refug, in Nor-
thern Burma where the writ of the Bur-
mese Government hardly runs. Insurgents
seem not to have lost anything in this fire
power and they are continuing insurgency
with the most modern, sophisticated, wea-
pons and that insurgency war promises to
continue for a long time to come. So in
this context the high-handed behaviour of
the Government of India in imposing the
President’s rule in Nagaland and in dis-
missing the Governor who did npot toe
the line of the Government, the Central
Government, hag only contributed to
deepening the resentment of the people
and their inclination to help the insur-
gency. With the result, there i an increas-
Ing number of skirmishes between the Nag,
militants and the security forces. But one
important thing towards which I wounld
fike to draw the attention of the thon,
House is that these conflictzs and confron-
tation are confined only to, the security
forces. The Naga militants have never
committed any atrocities over the civilian
population. This shows that the Naga mili-
tants have not alienateq the civilian popu-
Tatfon. That is the fact or which the Gov-
emment of India must reckon with. The
wisest thing for the Government of India
to do is not to continue with the Presi-
dent’s rule in Nagaland and allow the de-
mocratic proeess to operate by calling
fresh elections as soon as possible. Thank
you.

THE  VICE-CHAIRMAN (SHR1
JAGESH DESAI: T have to make one
announcernent. Mr. Ashok Gehlot, Minis-
ter of Textlle will make a statement on
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turnaround strategy for th. National Tex-
- tile Corporation in the British India Cor-
poration. After the Half-an-Hour Discus-
siop .is” over, he will make a suo motu
statement. Shri Kalita, Not more than
seven mibutes,

SHRI BHUBANESWAR KALITA
(Assam): Sir, T will conclude within that
time.

Sir, 1 rise to support the Government
Resolution moved by the hon, Minister
of State for Home Affairs and I would
like to draw the attention of the House
through you to that fact that the situa-
tion in Magaland i a matter of concern
for all of us. In spite of a number of
initiatives taken by the different Govern-
ment and the present Government also,
the insurgency problem has pot died down
and from time to time it is coming up,
although in a smaller form, In the last
one year alone, about 55 people have been
killed by the insurgents and it shows that
it has not died down_Besides this, there
are cases of extortion and compal-
sory collection of taxes, the so-
called taxes that are being collect-
ed by the insurgents. ~Therefore, in
this critical sitnation the Government in
Nagaland has got a very serious and im-
portant role to play. I am happy and I
want to congratulate the’ Government be-
cause the steep recemtly takem by it is
being welcomed by aft sections of the Naga
people. Sir, T just want to mention that
in private discussions some of our Naga
friends important people from Nagaland—
they are not polificians, the common
people—said that—they will not demand
the continuance of the Preident's rule,
rather wilj prefer that the democratic pro-
cess be started in Nagaland—the Presi-
dent’s rule had come as a blessing to them.
What was the sitnation before the Presi-
dent’s rule? ¥t is quite known to all of
us and we have discussed it in this House
time ang again. What sort of administra-
tion did the present Governmen: and the
present administration in Nagaland inherit?
The present administration inherited a
systern. which was highly political. caflous
and a sort of personal administration. The
cases of massive corruption and siphoning
off of Plan allocation money have come
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to light after the imposition of the Presi-
dent’s rule in Nagaland in 2nd April. The
gross financia; mismanagement resulted in
the State having a burden of Rs. 160
crores overdraft. Besides that, supplemen-
tary demands of Rs. 190 crores passed by
the last Assembly had a component
amounting to more than Rs. 32 crores for
clearing the pending bills of contractors
for works and suppfies relating to the for-
mer Chief Minister's portfolios. The pre-
vious administration, the previous Minis-
try, headed by Shri Vamuzo, was known
for its corruption. People at ali levels. felt
the pinch. There were hospitals but there
were no doctors. There were dispensaries
but there were no medicines. There were
dispensaries in smaller towns bui without
any equipment or medicines. What was
the supply position 7 The civil supplies
position was such that the highest amount
of wheat wag allocattd to Nagaland when
the people were genera].ly rice-eaters.
‘Where did this wheat go ? What was the
position of the supply system, the public
distribution system ? The system was
totally corrupt. Most of the things were
solq ip the markets outside the State and
very little used to reach the villages, What
did the ruling party use to say ? The rul-
ing party used to say that the Centre did
not give them the supplies; so rice and
other things were not reaching the villages.
But the fact was that the supply had been
steady, the allocation had been steady. But
this allocatiop of supplies had not reach-
ed the State, They had been sold in the
markets outside the State. Not only that,
according to an estimate the misappropria-
tion of Annugl Plan fund and criminal em-
bezzlement are closer tp Rs. 40 crores.
False certificates of work completion were
given to contractors ang money was em-
bezzled. No work was being done. As a
result, villagers were starving for food;
villagers were starving for health and
hygiene; villages were starving for medi-
cines; villagers were starving for doctors
and treatment. The President’s rule has
come as a blessing to the pleople of Naga-
land anq that js the reason why some
people in private expressed that it shonld
continue. It should continue for some
time. T have expressed what my friends
have informed me. T am not a supporter
of continmance of the President’s rule in
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Nagaland ] want tha; the democratic pro-
cess should start in Nagaland and elections
should be held as early ag possible, You
know that Nagaland is a special category
State. Its per capita Central assistance is
higher than that of many other States. In
Nagaland we have very limited internal
resources, What we neeq today in Naga-
land is to generate its internal resources.
It is not that Nagaland has dearth of
natural resources and productive resour-
ces. The only thing is, we have to exploit
those resources properly and generate in-
ternal resources. Sir. ..

THE VICE-CHAIRMAN
JAGESH DESAI): Last poiat.

SHRI BHUBANESWAR KALITA:
Please give me five minutes more

THE VICE-CHAIRM AN (SHRI1
JAGESH DESAI): Please conclude with-
in two minutes.

(SHRI

SHRI BHUBANESWAR KALITA:
For the integrated development of Naga-
lang we must take note of two basic fac-
tors which need faster development. These
two factors are agriculture and human
resource development. Sir, expansion of
traditiona) crops and planned introduction
of new crops are necessary in the State
of Nagaland. Now the biggest hindrance
in the humap rerource developmen: s
lack of skilled labour and expertise. The
Government must start technical institu-
tions to bring up skilled labour in the
State and develop the human resources.
“There are very few industries in Nagaland
‘which can be developed in smaller towns
and Sub-Divisional headquarters. We can
very easily sef-up small and medinm-scale
industries In the Sub-Divisional headquar-
ters and in smaller towns. Nagaland is
very rich in forest products ang has deve-
loped a wood-based industry there Sir,
handlooms and handicrafts are well known
in the country and there is. .,

THE VICE-CHATRMAN (SHRI
JAGESH DESATI): Mr. Kalita, you can
raise all these points when we discuss the
‘Budget. Your time is very limited.

SHRI BHUBANESWAR KALITA:
So, handlooms, handicrafts and tourism
should be developed in Nagaland. The
most important apg the biggest thing, on
which T would like to congratulate the
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Government, is thc streamlining of the
Public Distribution System and ensuring
that supplies reach the villages properly
and adequately. With these words I sup-
port the resolution,

SHRI W. KULABIDHU SINGH:
(Manipur): Mr. Vice-Chairman, Sir, I
thank you for giving me an opportunity
to say something on the proclamation of
President’s rule ip Nagaland. The genesis
of the proclamation of President’s rule is
in January, 1989 when elections were held
in Nagaland. The Conpgress party gained
majority and Mr. S. C. Jamir formed a
Government. Unfortunately, that Minis-
try could not last long. It lasted less than
one year. Then Shri K 1. Chishi, with
the support of a section of the Congress
party formed ; Ministry, That Ministry
lasted only less than one month. In small
north-eastern States like Nagaland the
number of legislators is only 60. So
winning over of legislators is very easy.
That is why the Ministry of Shri K. T.
Chishi fell in less than one month, Then
Mr. Vamuzo formed a Ministry with the
help of some Congress legislators. That
Ministry lasted for some time. But some-
how_defections took place in the Ministry.
Therefore, Shri Vamuzo, the Chief Minis-
ter, advised the Governor of WNagaland
to dissolve the Assembly. The Governor
of Nagaland, Shri M. M. Thomas is non-
partisan and practically a theologist. He
dissolved the Assembly gnd Shri Vamuzo
was allowed to carTy on as caretaker Chief
Minister for some time. Now there was
a hue and cry raised in Delhi, particularly
from the Central Government as to how
a Governor could dismiss or dissolve the
Assembly without consulting the Centrat
Government or without taking advice from
the Centre. There was ; hot debate on
that matter as to how the Governor of a
State could dissolve the Assembly with-
ou; consultations without taking advice or
guidelines from the Home Ministry or the
Central Government. In the Constitution
of India there is no mandatory provision
or obligatiop to the effect that the Gov-
ernor should take the advice of the Centre
before he dissolves the Assembly. There
is no such thing. The hon., Home Minister
himself admitted about this comstitutional
position. But the Centre was not satisfied



423

Resolution seeking appro-
val of the continuance of
{Shri W. Kulabidhu Singh]

with the manner .in which the Governor
of Nagalang dissolved the Assembly. So
as political vendetta, after a few days,
Shri Vamuzo -was not allowed to carry
on as g caretaker Chief Minister and the
Ministry was accordingly dissolved this
March, in the last week of March this
year, After this the President’s Proclama-
tion was jssued. Now with due respect I
would like to submit that then the care-
taker Ministry was  dismissed, arrange-
ments for starting the democratic process,
arrangement for holding fresh elections
could be made. Bug the ground given for
fnot holding elections was that the faw and
order sltuation- in Nagaland did not per-
mit it. The Treasury Benches said - that
the law and order situation was very bad.
I beg to differ from this aspect, from
this aopreciation of the law and order
situation ip Nagaland and for that matter
In Manipur atso. The law and order situa-
tion T cannot say is very good. 1 cannot
say that. It is not satisfactory. Bur i is
not as bad as Punjab It 1 not as bad
as Fammmu and Kashmir. New, when elec-
tions could be helg in Punisk aud when
preprations for elections conid be started
in Jammu and Kashmir, why not in Naga-
fand ? Preparations for holding elections
can also be started in Nagaland instead
of extending the President’s rnle for ano-
other six months. - We could start the
democratic process there frem now, from
tomorrow. Regarding the Yaw and order
situation T admit that it is not satisfactory,
but still. arrangements, for holding elec-
tions could be started by the Government.
So T woulg like to submit that it would
be better to start the democratic process
instead of extendin. the President's rule
by another six months. The law and order
situation is deteriorating day by day. This

s reported in he mewspapers. .. (Interrup-
tlons) . .

5.00 p.Mm.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAT): We are talking of
Nagaland not Manipur.

SHRT S VIDUTHALAI VIRUMBI
(lamil Nadu): Meanipur and Nagaland
are interlinked.
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SHRT V. GOPALSAMY (Tamil Nadu):

Article 356 has been used ipdiscrimina-
tely.
SHRI W. KULABIDHU SINGH-

‘When the Congress (I)—léd Government.
in Manipur is alloweq to continue, why
not the Nagaland Government also Why

no the Vamuzg Ministry be allowed ta
continue? That is my question.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): You have taken seven
minutes,

SHRI W. KULABIDHU SINGH: Yes.
I am concluding, Sir. Inthis connection. T
wan¢ to refer to ome incident about the
law and order sitnation in Manipur. It
is terribly bad that extortion is there and
Govenment vehicles are not alloweq to
ply. Any Government vehicles, whether a
jeep or a car, is permitted by the AMSU
only if it has a placard on it given by
the All  Manipur Students’ Union
(AMSU). Unless and until the A-MSU/
permits, a Government vehicle is not al-
lowed to ply. My submission is fhat con-
sidering the law  and order situation
prevailing in Nagaland, the democratic pro-
cess should be prepared for holding am
elecion there. With these few words T
oppose the extension of President’s rule
in Nagaland, I requet the Government to-

pursue the democratic process. Thank yow
very much,

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI: Mr. Fernandes, you have
onlv three minutes. The Congress Party
has got only 25 minutes and ten minutes:
have already been taken by its Members.
Tt also includes the time to be taken by
the Minister.

SHRI JOHN F. FERNANDES
(Goa): Mr. Vice-Chairman, Sir, T rise to
support the Proclamation seeking exten-
sion of President’s rules in the State of
Nagaland with effect from 2nd of Ocotber,
1992, If we look at the events-that took
place prior to the dissolution of the As-
sembly and subsequent to the dissolution
of the Assembly, we know that the Gov--
ernor, Mr. M. M. Thomas, dissolved the
State Assembly under article 174 on the
advice of the Chief Minister, Mr. Vamu-
7o, who had presumably lost the majority.
So it was not binding on the par of the
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Governor to take the advice of the Chief
Min:ster who had no majority. The
‘Governor made an altempt to forget the
7eality, And the reality was that the Chief
Minister had lost the majority. This was
sreported. And even if he had not lost
the majority on that day, the Supreme
‘Court’s decision was awaited. So the
‘Governor had pre-empted a change of
‘Government in that State. The President
of Indiy rightly and wisely saw to it that
‘the caretaker Government was dissolved
under article 356 on the advice of the
‘Governor. The President could have
taken a decision on his own because article
356 says that the President can act on
‘the advice of the Governor or otherwise,
that is, without the advice of the Gov-
ernor also. I mentioned, when the hon.
Minister moved this resolution las; time,
‘that this article 174(2) has a very wide-
ranging power and it gives absolute po-
wers to a Governor to arbitrarily d'ssolve
‘his State Assembly. These Assemblies
-are elected by the people. These are the
voice of the people. The Govermor is a
person appointed by the President. Un-
fortunately, in our country, the office of
the Governor is not an elected office,
like in other countrieg like the USA. Tt
will be appropriate for the Minister to see
that this - sub-clause in the article 174—1
think that this is not an original article;
this article was substituted by an amend-
ment. the Firsy Amendment Act of 1951—
-and T request the Minister to see that this
-sub_clause in this article, is amended so
that the Governor or the Lt Governor
consults the office of the President and
the Home Ministry before taking any deci-
‘wion because i¢ they act arbitrarily, it ia
an insult to the institution of democracy
as Governors are not elected like the-
President or even the Vice-President, who
are indirectly elected. So if we go back
to the evenfts...

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): No. Only one minute is
Jefy for you.

SHRI YOHN F. FERNANDES: I am
coming to the point. There was a hung
Assembly in the State. There were hung
Assembles in othey States also. for exam-
ple, in my State, Goa, We have freque-nz
defectiois and the Govenors are tempted
R ] "
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to have ‘President’s Rule to usurp power
to themselves:::'8t, before amending Arti-
cle 174, 1 would request the hon. Home
Minister to see that direct'ves are sent
to the State Govermors not to take any

arbitrary decisions, misusing Article 174.

The Home Minister has come before
this House for taking blanket permission
to extend President’s Rule beyond the 2nd
of October. T can understand his anxiety
—Parliamen; is going to be adjourned
within ‘one week and on the 2nd of Oc‘o-
ber, the House will not be in session. 1
think it is only a precautionary measure.
The hon. Home Minister is taking this
blanke; permission from Parliment to
extend President’s Rule beyond the
period if only there is a need. The hon.
Home Minister, in his introductory speech,
mentioned that the situation in the State
is improving, that the administration is
under control. He assured if there is
political stability, elections would bz held,
If there is no political stability, no elec-
tion should be held because election is an
expensive luxury in a democracy and we
cannot afford jt as ours is a poor country.
1 would want the hon. Home Minsster
to react and state whether there is stabi-
lity in that State. Tt is a border State.
Law and order problem is there.
Insurgency is there. I would also like to
know from the hon. Home Minister whe-
ther therg was any dialogue or talk held
with the insurgents under President’s Rule
and whether they are being brought into
the main stream of nationa] life and whe-
ther they have been rehabilitated.

I happened to visit that State as a po-
litical observer of my party. The then
Prime Minister, Mr. Rajiv Gandhi, started
a new Ministry—Ministry of Food Proces-
sing Tt was meant exclusively for this
State because here the system of civil sup-
plies is very bad. It is a hilly terrain and
there is no communication, there is no
transportation. Tn view of the new de-
clared policy of the Government of
liberzalisation, T would like to know whe-
ther any initiative has been taken by-the
Union Home Ministry to see that indus-
tries are started in this State so that the
tribals are rehabilitated. I agein reguest
the hon. Home Minister that elections
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should be held before the 2nd of Octo-
ber.

Thank you very much, Sir.

SHRI MOTURU HANUMANTHA
RAQ (Andhra Pradesh): Mr. Vice—
Chairman _ Sir, this is a very important
subject, When the Proclamation was
made on the 2nd of April, the entire na-
tion revolted against it. The entire press
commented negatively on this beczuse it
was felt as an assault on democracy, on
the Constifution and on the federa] struc-
ture of ths Constitution itself. It was
feit like that. So, we opposed it. All the
Opposition parties opposed. it and even
aow there is no change in the attitude of
the Government. They promised so many
things. Elections perhaps were sought to
be held at the earliest.

Mr. Vamuzo also promised elections at
the earliest. That was why the Governor
dissolved the Assembly and recommen-
ded elections? So, did the Government do
anything to hold elections? No. They want
to continue President’s Rule even now.
That is why it is undemocratic, unconsti-
tutional, My friend, Mr. Fernandes wag re-
ferring to Article 174 of the Constitution.
It i meant to maintain the federal struc-
ture of the States. That Article was inrodu-
ced by the Founding Fathers for that pur-
pose and they explained that. The other
day we passed a Resolution on the Quit
Indin Movemen; wherein Quit India Re-
solution was mentioned which sa‘d tha!
our future depends upon the federal sfruc-
ture of our country. That was the promise.
Even the Congress then promised that.
Now going back on all theze things and re-
sortirg to al] sorts of undemocratic things
is verv bad. T think it is'an opportunistic
decision faken at ‘the beginning of April.
Vamuzo did not go against the Constitu-
tion. the Governor did not go against the
Constitution. On the other hand. given
the tirht under Articl= 174, the Assemb-
1y dissolved -~nd according to the Chief
Minister’s contention or recommendation.
elections were to be held.

- Tt is.sgid that a Chie Minister who
has lost the majority or 5 Government
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which has lost its majority should not re-
commend elections. What happened here
in the case of Mr. Chandra Shekhar’s
Government and ip the case of other
Governments? In the case of Mrs. Indira
Gandhi’s Government, what happened?
Only when they were faced with a mino-
rity, they made this recommendation. An
elected body, and elected Government, in
Nagaland recommended holding elections.
Instead of holding the elections respecting
the Constitution and respecting the Gov-
ernor they did something alse. They
respect the Govermors only when they
act as the agents of the Central Govern-
ment and not when they behave other-
wise. So, even without the recommenda-
tion of the Governor, they dissolved the
Government and they proclaimed  the
President’s Rule there. Now our friends
say that it is a heaven there, th2t within
these few months a heaven was establish-
ed there so far it was all hell and all
Insurgency is continuing. Tt is not
only there. but also. even according to
my friend, in other places. Even in Mani-
pur it is comtinuing and it is much worse
there. but also. even according to my
friend, in other places. Even in Manipur
't is conhinuing and it is much worse
there where the Congress is ruling. It
i; sald corrurtion was there. Corrurfion
ie flowing in the hotels of New D=Thi now.
Even Members of Parliament are lured
and they are offersd mone: for changing

parties for changing their political
calours When  such things are
horoening. to say simnly that there was

rorrizotion there and all that and that was
whv President’s Rules was imposed. is
not ~orrgct. In that case. the whola coun-
try is to b= hrought wnder Presidents
rule to make it a heaven.

So. Sir. this is an absurd thing. That
is why we are thoroughly opposed to it
2nd this extension should not be there.
Let them not be in anv complacent
mood. Mr. Vice-Chairman, please allow
me to quote, in this context, from vester.
dav’s issue of “The Hindustan Times™ in
which Mr. Dua has written like this:

“The situation is not. just merely on
the boil in the North-East. bu; you have
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to visit the North East for a few days
to feel the intensity of the aliemation
amongst the people there.”

He has further said:

“For them, Delhi is a distant place,
it is far away on the map. The ques-
tion is not just one of tackling the in-
surgency in Manipur or Nagaland. Per-
haps our security forces have the con-
fidence to live up to their vow that they
will deal with any threat to the na-
tion’s territorial integrity. But does
anyone in Delhi think about what

breeds this insurgency in the North-'

East?”

My own experience is there. I went there
in 1988. Agaln, wher the Assembly was
dissolved there and President’s Rule was
imposed, T went there. There were dif-
ferences and there was difference of opi-
nion in the Congress Party itself. The
dissidents came. 14 of them, and resigned
from the Congress. The Centra] Ministers
went there to persuade them to take back
their resignations. but they did not heed
to that. So, President's Rule was pro-
claimed. When an absurd thing! They
tried to persuade them, but when they
could not succeed President’s Rule was
imposed. We wente in tha; context to
Nagnland. My friend. Malaviyaji, was
also there. We went and met the Oppo-
sition leaders there including Mr. Vam-
uZn and others. The Congressmen, who
had just then resigned from the Congress,
were making speeches, referrinz to the
people in the country as “You Tndians”.
They were saying, “Yeou Indians, we can-
not beljeve you. We cannot have your
Constitution. You make o different re-
commendation, you make a different ‘ntér-
pretation of the Constitution when our
case comes up.” “We cannot beliéve you
Indians.” Thig is the wording used
bv them, And how much we were
alienated from the North-Fastern States,
we' c2n understand. And i anybody is
under that complacent mood tha; with a
little more supply of sugar and rice -tht
things can improve, I think. it is a disil-
lusionment. So, Sir, this aliemation should
not be there. And we must seriously take
it info considerathim, and a2 demoecratic
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process must be started immediately. As

my friend has suggesied earlier, two
months’ time is more than enough. And in
Punjab, what wag the time that you took?
So, this alienation apd imsurgency go to-
gether. If you alienate people like that and
if their feelings are wounded, they would
be talking only in terms of “you, Indians”,
‘your Constitution’, “your promulgahon
ete. So, Mr. Vice-Chairman, Sir, I demand
that this Government should immediately
work out a process to go in for elections
so that democracy is resortedvin Naga-
land. Thank you, Sir.

et gfe TR (wsﬁm)
AAAT TOENTEE A1, AW 3
Tegafs wEA A RAfa g_U S
¥ far T geq ¥ fAET @ T 20
TATAE FATL IT KT TF OAT A
¥ oy @ 1w l—dm AR
i ¥ fAeet @ 1 qg ARA e
g ot gEaT ﬁf?w afvfafaat &
Tl WEE AT @R ¥ 98 &
AT WIET 38 A1 WO W e
ff armeiE ¥ ey W O T\ §
T U 9T T P AN EWE
¥ 7 9, 3kt Amm@E ¥ I
THTHEY, AT 9T AT 9T W 0%
qET guE g o AT fE ST
gREn gamy § "8 oA @ o AR
o8 A afew s & gfag 2w
TR § N A o g1 TR
1 5z foeme awed WS A« M
zrrua‘rrra,ﬂﬁrsrra-rrzﬁ%w%
wmeE F 0 quET gaRat #
WO &% BT gTAEAER g w4
g7, §T 9 U AT &g F AR
siET &1 wegems fFQ s7 W@ 9n)
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THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): Mr, Goplasamy, three
minutes only.

SHRI V. GOPALSAMY: Mr. Vice
Chairman, it is yet another assault om
the concept of federalism and democracy.
Sir, Mr. Jamir stepped down and Mr,
Chishj came into the picture and he had
to again step down and Vamuzo occupied
the throne. When the Congress Party en-
gineered defections, when it could not cap-
ture the throne, against that Governor dis.
missed and dissolved the Assembly using
article 174 Sir, now article 356 has been
used agajn by the Central Government.
1 am very much pained to say that the
Government is pursuing the policy of an
oastrich burying its head under the imagi-
nary fear and strain, because the more
you launch an assault using article 356 of
the Constitution on the domain of a State,
the more is the danger to the federal con-
cépt. You are playing with fire in the
northern States. You havé failed to tearn
lesson from the Bastern Europe and the
Soviet bloc, or Yugoslavia and Crechoslo-
vakia. Therefore the youth in the northern
States are joining the extremists because
you could use article 356 any time, and
you expect the Governors ty be the pup-
pets and dance to the tune of Delhi
durbar; otherwise, Congress cannot con-

tinue in their "office.” Therefore, Mr.
Thomas had to leave. Hats off to Mr.
Barnala. He stood as a brave man, a

man of principle, because he did not suc-
cumb to -the pressure of Delhi like Mr.
Ananthasayanam Afyyangar in Bihar who
dig not budge on the pressure of Delhi.



433 Resolution seeking appro-

val of the continuance of

Sir, clections should be held immedia-
iely, It is really a painfu) paradex that
October 2nd, the birth anniversary oOf
Mahatma Gandhi, is indicated in the Order
‘Paper as thé day on which you waat to
extend the President’s rule there. You
hold the . elections there. Already the
youth of the country are losing faith in
«democracy. Therefore, we are totally
against the use of art'cle 356 of the Cons-
titution. It always hangs as a Damocle’s
sword not on the States but on the unity
and integrity of the country  The unity
and integrity of the country is definitely
‘facing danger, The future is bleak be-
cause if you try to launch an aggression
more and more on the domain of the
‘States, then in the long run the unity of
this country will be at stake. Therefore,
this sort of a tricky pame of the Centre
'should be given up.

As far as Nagaland is concerned, what
‘the Centre has dome is totally wrong.
Elections should be held there immedia-
1ely and President’s rule should not be ex-
‘tended beyond 2ngq October.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Thank you very much.

You kept your promise. Now Mr.
Malaviya .

TR AT 1975 F gA
AT I 22 AT, 1975 A 24 W,
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Thank you very much,
Mr. Malaviya. Now, Shri N. Giri Pra-
sad.

SHRI N. GIRI PRASAD (Andhra Pra-
desh): Mr. Vice-Chairman, Sir,.

THE VICE-CHAIRMAN (SHRI
JTAGESH DESAT): Thank you very much.
Today, I will not be able to give any
extra time.

SHRI SATYA PRAKASH MALAVI-
YA: That is why we have obliged you.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Thank you very much.

SHRI N. GIRI PRASAD: Sir, you may
be aware that I made my maiden speech.

THE VICE-CHAIRMAN (SHRI
TAGESH DESAI): T know.

SHRI N. GIRI PRASAD: I made my
maiden speech on this very problem Now,
I am soity tp say that the hon Minister
of State for Home has brought forward
this Statatory Resolution to extend Presi-
dent’s rule in Nagaland. As there were

no grounds to impose President’s rule
at that time similarly.  there are mno
grounds to extend President’s rule this

time, 1f the Government really wanted
to hold elections during this reriod it
could have held them and democracy
conld have been saved. By moving the
Statutory Resolntion for extension of Pre-
sident’s rule, they want to deny democratic
rights to the people of Nagaland

Sir, the conditions in the North-Eastern
States, and also in Punjab and Jammu
and Kashmir. are peculiar. The minori-
ties are in majority in these States. Un-
fortunately, the Government is bling to
the aspirations of these people. On the

[RAJYA SABHA]

~ the same methods in other States,

-electoral rollg
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one count, it is wrong to impose Presi-
dent’s rule in any State. Secondly, it is-
more so ip regard to those States where
the minorities are in majority. This is
because it is easy for the divisive forces
to abcnate these people from the main-
stream of Indian politics. That is how
the unity of the country is adversely af-
fected, by any wrong action, anti-demo-
cratic action, on the part of the Govern-
ment

So, the reatoms cited by the Home
Minister for extension of President’s rule
are very lame excuses. They are not the
reasons because faw and order problem
can never be solved by cxtending Presi-
dent’s rule. We know a serious situation
has developed. in Kashmir, Why? I give
only one example. Because of dismissa’
of thy Farooq Abdullah Governmen: at
that time the people of Kashmir were
completely alienateg from our Indian po-
lity. That is why the Government  the
armed forces, security forces, political par-
ties, Nationa! Integration council and
Parliament are now strogglineg to  bring
about normaley in Kashm’r  If vou adont
Tike
Nagaland or any other North Eastern
State_ 1 think it will lead to dis‘ntegration
and also our armmed forces. security forces
alone would not be able to protect the
unity of the country

So, my appeal to the Government fis,
they should not misuse this article 356
any time and there are no grounds for
extension of this President’s rule  If there
ar: anv technical problems tp prepare
and other ~things, they
should have done them already. Even
if they are late, they should do it at
the earliest oprortune time As Shr
Malvivaii has mcved 2n amendment to
extend President’s rule onlv up to 3
months, 'f it is done, then there may be
some sense and it may give come confid-
ence to the people of Nagaland. So. 1T
appeal to the Government to follow de-
mocratic principles in our body politic be-
canss the Congress Party, as the longest
raling partv in this country, has developed
certain bad characteristics. One of them
is monopolisin. power at all levels, i~ all
the States and at the Centre. Tf thev
come to power bv democratic methods.
it i well and good; nobody can obiect to



.

437

Resolution seeking cppro-
val of the contfinuance of

it, but if they want ty resort to undemo-
cratic methods and attack the opposition,
deprive the opposition parties of their right
to rule any of the States, it is the end of
the Constitution, it is the end of demo-
cracy. So, in this background, after the
experience we have gained in the post-
independence period, in the constitutional
period I hope the Government will learn
at least some minimum lessons to uphold
the Constitution and rule of law, especial-
ly rule of democracy.

SHRI VIZOL (Nagaland): Mr. Vice
Chairman, Sir, the Statutory Resolution
seeks the approval of this Housz for ex-
tension of President’s rule in Nagaland.
We all are aware that imposition of Presi-
dent’s rule in Nagaland was a very con-
troversial subject. 1t was debated in
both the Houses, rather it had rocked
both the Houses in April. The manner in
which President’s rule was imposed in
Nagaland was also very unpopular, very
controversia] because there was no such
situation to warrant imposition of Presi-
dent’s rule in Nagaland. I am 5 layman.
bat I =m given to understand that the
Constituion of India is federal in charac-
ter. Stafes should be given the maximum
autonomy and power to manage their own
affairs. That is what T feel . T am a'ways
opposed to the imposition of President’s
rule i~ anyv State. leav= alome the State
of Nagaland, anq I will continu, to do

that.  Th's is nore of the Centre’s busi-
ness. Let the States marnaee their own
affrirs.  But when there is a break-
down of the constitutional machinery.
. when there s a breakdown of law and
order. in that case, in such extreme cir-

crmstances, the Centrc carnot be blamed-
the Centre has to come in. But when
there was no need at all, just at the whim
af semehodv. becanse the party wmit in
the State had ot so much pressure on the
central leadershin, this has com~ abont.
Tha Centre shou'd be more matnre.

Here for want of time T wonld liks to
read ont mv speech. This Statntory Re.
so'ut'cy seeking the approval ~f +his anmme
Hove is for continuance in force of the
Proclamation of 2nd Apr! 1999 for Cen-
tra! ~mofe In Naoaland. The present term
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of President’s Rule in Nagaland will ex-
pire on 2pd October, 1992. Hence this
Resolution seeking the approval of Par-
liament for its extension for a further
period of six months with effect from 2nd -
October 1992 to 2nd April 1993, If this
Resolution for continuance of President’s
Rule is approved, Nagaland stands to lose
the whole budget - passed for the year
1992-93 by the Nagaland State LegisTative
Assembly five days before President’s Rule
was imposed on Nagaland .
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S, you are aware that this infamous
Proclamahon of the Preésident had rocked
both the Houses of Parliament in April.
last. TImposition of President’s Rule i
a State, let alone Nagaland, is bound to be
unpopular as it usurps the State of its
legit'mate power of the people. President’s
Rule in a State is the rule of bureaucracy.
ang bureaucracy- is red-tapism. Hence it
is not accessible to people. Thus a Stafe
under President’s Rule cannot be expected
to achieve any progress in the field of de-
velopment . for want of people’s coopera-
tion Pres’dent’s Rule in Nagaland.
therefore. is a great setback in the pace
of progress because the money vrovided
in the budget for develorment cannot be
utitized for the vurpose for which it s
given .

Wagaland had missed the  first threc
Plan  periods. T+ started out of
scrans i~ the Fourth Five-Year Plan and
now it has built a measure of skelton in-
frastructures which are prerequisites for
all romnd development of the State. Hence
this pac~ of nrogress must not he further
hamperad.

Sir. Nagaland is a border State with 2
300—400 kilometre-long border with
Burma. This so-called Indo-Burma bor-
der line Teaves huge Napa-inhabiteq areas
under the Burmese territory

THE VICE-CHATRMAN (SHRY
JAGESH DESAI): There is not so much
t'me for yvou to read outr becaue vou
have already taken six minutes Please
conclude

SHRT VIZOL: However, those trans-
border Nagas do not recognize this so-
called boundary ang demand merger of
all Naza_inhabited areas under the umbrel-
1. of a single, integrated Nagaland Now,
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scoupled with thxs, Nagaland s infested by
a long period ' ‘of protracted m.mrgency
-since India became mdependent ' Hence
-tho law and order situation remains fluid
;and unpredlctdblc throughout.  Against
1 this background, the former State Chief
‘Mm.lster, Mr Va.mu.zo .'has given a
«clarion call to the various insurgent fac-
tlons to come togethe.; on 2 common
plattorm to pave the way for a pohtlca]
.dialogue with the Government of Tndia.
‘It is understood that this call was
favourably rwponded to. But, even when
this process was in progress, the Centre
.came heavily on the State with President’s
rule, a sabotage Now,. after 1he imposi-
‘tion of President's rule in Nagaland, the
ilaw and order situation has worsened.

1 am sorry, 1 have to contradict the
-speech of the hon. Minister for Home

Affairs. He has sajd that the law and
-order situation has 1mproved but actually
‘it has worsened Why? Because, after
“President’s rule was imposed In Nagaland,
a very senior pohce officer was shot dead
in broad day-light,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Now you have to con-
«clude, please. That is all right, please.

‘SHRT VIZOL: This was followed by
-an ambush of the Gorkha Regiment con-
‘voy, in which several lives of the Gorkha
‘Regiment were lost and a large quantity
of arms and amunitions, and money were
looted. And now in the most recent
incident at the Assam-Nagaland border
inside Assam several BSF Jawans were
‘lured to 5 death-trap of insurgents were
killed and all their arms seizcd. This
‘incident jis significant in that the Naga
insurgents would not be so careless as to
-Toam alone about jnside Assam.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): It is all right. Now,
plcase conclude .

SHRI VIZOL: I am concluding. This
aspect of the incident of August 5. 1992
in Assam is a matter of great concern.
These are but few imstances’ which speak

[RAJYA SABHA]
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that all is not well in  the State of

Nagaland under President’s rule.

Now, last but not the least, is: when
is the Central leadership contemplating
to 'Hold ‘election in Naga,l;and?

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): This is all right.
Pleasé, please, please. No, no, no, no.

SHRI VIZOL: T am concluding.

THE VICE-CHAIRMAN (SHR1
JAGESH DESAI), Last sentence, pleasc.

SHRI VIZOL: I am concluding.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Conclude, please.

SHRI VIZOL: Well, Sir, everybody
knows that in thig Parliament, in this
House of Parliament, the two Benches,
whether for good or for bad, oppose
each other. We have no courlesy, no
conscience. Even on a point of national
interest we oppose each other. It was so
in the past also. It is still there,

In a democratic country, in a multi-
party system,  there is bound tg be
change of government. But when a party
comes to power and forms the Govern-
ment at the Centre, it assumes itself to
be above the country and’  the party
people above the nation,

THE VICE-CHAIRMAN (SHRI
JAGESH DRESAT): That is all right.

SHRI VIZOL: They say that that
party is India and India is that party.
This is going on. 1 hear it everyday.

You talk about corruption and defec-
tion, We have all borrowed corruption
and defection from the Centre. What
is Bofors kickback? TIs that mot cor-

ruption? Ts the Sccurities Scam or other
things not corruption? Are We not
ashamed of it? Thls has brought down
so mich the image of the country
(Interruptions) .

THE VICE-CHAIRMAN (SHRI
JAGESH. DESAI): That is all right.
Please sit down now.

Yes, Mr. Minister, please reply. .
(Interruptions) . See Mr. Vizol, yeu
have taken eleven’ mlnutcs Please.



441

Resoluilon sceking appro-
val of the continuance of

SHR! VIZOL: [ am fimshing.
HE VICE-CHAIRMAN (SHR1
JAGESH DESAT). [ allowed three

minutes. five minutes, seven minutes. It
is eleven minutes now

SHR]1 VIZOL: 1 have given a brief
uccount of the State of Nagland under
President’s rule for the infcrmation of
our people through this House of Par-
liament. ... (Interruptions) .

THE VICE-CHAIRMAN
JAGESH DESAI): How
discussion for one hour?

(SHRI

can we have a
From where

the time? Three minutes.

minutes. 1 can allow him. I can
him double the time. [ cannot
him my time

will we get
five

allow
aliow

SHR! VIZOIL.: With this, T thank you.
sir. for giving me the iime to speak. |

ais>  thank this House for a patient
hearing
'HE VICE-CHAIRMAN (SHRI

JAGESH DESAI:
five minutes.

Please reply  within

THE MINISTER OF STATE IN THE
AMTNISTRY OF PARLIAMENTARY
AFFAJRS AND MINISTER OF STATFE

E THE MINISTRY OF HOMFE
AFF RIRS (SHRI M M. JACOB):
A vice-Chairman. 1 shall be the
heemiest person if T am able to complete
m«  repiy to the points raised by the
hono “embers  within five  minutes. 1
shelt certainly cbev vour directive and
altempt to do so. But, Sir. most of the

hon, Members who spoke while partici-

poting in the debate. actualiy strengthen-
ed mv hands by various arguments.
Eeeoafall, Mr. Sarya Prakush Mala-
vivi  while moving an amerndment, pro-
posed that the extention of President’s
Rui: must be reduced Lo three months

1t should not be six mcnths, Mr  Satya
P sk Mlalaviva is aware. as all of you
are  that this eoxtension which we seek
as per Adticle 356, sub-section (4). the
minimum  period or whatever it 1s, at
for six months, So, even if
vou want to hold elections now on Octo_
ber 3 or October 4, six months’ exten-
sion is customary thing. It is a  com-

Wotime g
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stitutional provision,
in the Indian

There is no instance
administrative system
under the Constitution where we have
sought a three months’ extension, since
the minimum is six months. That does
not mean that we are going to have
elections only on the expiry of the six
months® period. In my statement I
have mentioned also why the extension is
sought  Everyvone knows that this is the
monsoon season in the North-East. Roads
there are rteally bad. You camnot have a
successful election in such a situation.
1 go to Nagzland very often. Early
Qctoher and  November, soon after the
mon«oon. is the time when harvesting
stiri.. When the harvesting time is thers,

we never indulge

in election processes
ise we give u convenient time to the
reople So. for practical purposes it is
not possible to hold elections within the
next three months. But I am not tempted
to 2o on extending this period of election.
because we are particular to have elec-
in Nagaland and not to unneces-
sarilv extend the President’s Rule. Tt is
alwzws better that the people of the State
Government

tions

SHRI
VIY A

SATY A
Waould

PRAKASH

look for

MALA-

vou another

extension”

SHRI M. M JACOB: As far as my

conviction goes. [ will not try for

ancther extension., Unless an extraordi-

matter comes to the fore T will not
ask this

naru

House for a second extension.

Sir. I mentioned about the law and
order scenario. Many of the Members
wer: blaming us for dissolving the pre-
vious Government. T do not know
whether 1 will have to take time to

argque out the case. You are very much
aware when the President’s Rule procla-
mation was made on 2nd April, various
factors preceded, including the Chief
Minister’s recommendation to the Gover-
nor to dissolve the State Assembly, The
Chief Minister had said that it was a
fluid state of affairs. There wa: no
stahility. MLAs were rumning for plum:
posts
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In a situation like this we cannot
have a stable :adminjstration So, I re-
commend the dissclution. The Governor
said in his report, which was placed on
the Table of the House at that time
during the discussion, that out of the 60
MLAs, 59 changed sides at ome  time or
the other and there was fluctuation of
sides all the time.- Therefore, stability
was required. The Governor also cor-

raborated this. From the records I find
that out of the 60 Members in the
Assembly, 15 were disqualified contin-

uously for a year. QOur purpose 1s to |

have democracy strengthened and that it
must bz useful to the people of that
State. [ know that every district of
Nagaland is...(Interruptions) Insurgency
in Nagaland is really a serious problem.
1 explained to you the other day when
two foreign nationals from Great Britain.
who had their place in British jails, came
to Nagaland through ciandestine methods
and worked along with 13 other members
of that side. They were all arrested and
are kept in prison now. Proceedings
against them are going on. They are
part and parcel of the Nagaland Region
‘Organisation. It is a secessionist orga-
nisation with itg headquarters in London.
Their bulletins and publications against
India, against India’s unity and against
the concept of ome nation are going on
all over the world. So when the NSCN
is having internal fighting with the
various groups and also fighting against
our security personnel which is going on
vnabated, it is not safe for us to close
our eyes immediately. And we have a
moral responsibility to see that peace is
restored in that State and in the process
.electiong are held.

Some of our Members were mention-
ing about the people who died. Sir, 35
incidents of killings have taken place in
1992 in which 42 people have died and
about ‘12 people who died were police
personnel, In 12 incidents police per-
sonnel were involved. Their target was
our security persommel. Their target was
our officials. That is
Members that there

why hon.

have said were
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President's Proclamation 444
in relation 10 Nagaland
instances of officers being killed,

money being extorted. When extortions
are going on we cannot close our eyes
Now, fortunately things are coming
under _control. Have youn heard any in.
cident of large scale killing or extortion
from Dimapur which is supposed to be
a place where non-locals also come and
have trade and business? During the
last. few months or few weeks, I could
ootice absolute peace’ in the Dimapur
area and nothing else. But there are
other areas where you find infiltration

taking place across the border. There
are training camps in Mynmar. There
are training camps for terrorists in
Bangladesh, We have brought it to the

notice of the Burmese administration. We
have brought it to the notice of the
Bangladesh administration that there are
training camps of Nagaland militants
running in their country. Burma have
denied it. Recently the Government of
Bangladesh have accepted it apd said:
“Well, we have agreed to look into it.
If there are any camps working against
the interest of India, we will cooperate
in demolishing them.” So we are pro-
gressing step by step in the right direc-
tiop. So insurgency can be contained
in Nagaland through peaceful and right-
ful approach. T am not closing the area
of open dialogue. We are prepared to
talk  to anybody, if somebody comes
forward from Nagaland. I am happy to
say that I had talks with the church
leaders. Some hon. Members from this
side were mentioning about a dialogue
between the church leaders and Mr.
Vamuzo. I know these church leaders.
T know them by mame. 1 am - prepared
to talk to them. If that can bring peace
to Nagaland, T am prepared to go to any
extent. For the last 12 to 15 years I
had been in touch with that State. There
is no church leader whom T do not know.
The nultimate point is we are prepared
for a dialogue.

Sir, this State had inherited Rs. 141
crores of deficit, That was the legacy
we got it. Besides that Rs. 70 crores

have to be paid on accoumt of various

“bills. So in such a scenario, we are
. correcting the .administration. We are
streamlining = the  administration.  The
public distribution . system . is almost
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streamlined. Foodgrains are available in
all the districts. Poor people are getting
their foodstuffs. Kerosene is available
Sugar is available. It is not a small
thing. If you know about Nagaland,
getting food itself in the villages is a
great contribution. So things are progres-
sing. T will not want President’s rule to
continue for ever in Nagaland. Election
is the solution, Elections have to take
place. But political stability iz also a
factor. Some hon, Members from this
side were mentioning about instability and
things like that. Sar, whichever party
comeg into power, this Government will
be able to live with any political party
in this country. The only thing is there
must be some kind of a principle and
decorum in rupning a secular and de-
mocratic State. So let us have full hope
and faith in the leadership of this
Government and please allow me to seek
extension  of President’s rule for six
months. That does not mean that we
are going to extend it for another six
months, We will try our best to have
elections ag early as possible when the
time ig convenient and conducive. Thank
you very much.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Malaviya, I hope
now you are satisfied with the reply of
the Minister.

SHRI JAGDISH PRASAD MATHUR:
Can ' the Minister assure us that he will
not come back for cxtension of Presi-
deng’s tule beyond six months? Can he
assure us that?

SHRI M. M. JACOB: I have already
said that it is not our intention to seek
another extension.

SHRI JAGDISH PRASAD MATHUR:
Wil you assure the House tha¢ further
extension beyond six momths will not
be brought here' again?

SHR! M. M, JACOB: Mathur Sahib,
who can assure anything on the floor of
of the house about thingys which arc not
in our hands? Events arc the masters.
You ar: subject to events in this coun-
try. If normalcy -is there, certainly elec-
tions wilt be held as early as possible.

[11 AUG.
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SHRI SATYA PRAKASH MAILAVI-
YA: Sir, 1 want the Minister to give a
clear-cut assurance that the dawn of 1st
January 1993 will have a duly elected
Assembly in Nagaland. T want a clear-cut
assurance from him,

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Minister, can
you give him that assurance?

SHRI M. M. JACOB: I want to
share his thoughts. That is my desire
too. But let us work together to see
whether it is possible. Let us try to
achieve that,

THE VICE-CHAIRMAN .(SHRI
JAGESH DESAT): Are you withdrawing
your amendment, Mr, Malaviya?

SHRI SATYA PRAKASH MALAVI-
YA: No, I am not withdrawing.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I shal] first put the
amendment of Mr, Malaviya to vote.

The question is:

That in the said Resolution for the
words  “six months”, the words

“three months® be substituted.

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): I shal] now put the
statutory resolution to vote.

The question is:

That this House approves the con-

tinuance in force of the Proclama-
tion issued by the President on
the 2nd April, 1992, under article
356 of the Constitution, in rela-
tion to the State of Nagaland, for
a further period of six months
with effect from the 2nd October,
1992,

The Motion was adopted.
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Now, we shall take
up the half-an-hour discussion. Shri
Ramchandra Jichkar.

SHRI SATYA PRAKASH MALAVI-
YA (Uttar Pradesh): That is omly at
6 o’clock.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI): We have only three
minutes left for 6 o'clock. What other
business can we do in three minutes?
Let us take up this. Mr. Ramachandra
(Interruptions). Order, please, Let the
House run smoothly.

SHRI SATYA PRAKASH MALAVI-
YA: Mr. Vice-Chairmean, before you take
up that item, I want to draw your at-
tention to item No. 2 of the Legislative
Business listed. The English version of
the Jorder paper says, “SHRI PABAN
SINGH GATOWAR (0o move that the
Bill to amend the Beedi and Cigar
Workers (Conditions of Employment)
Act, 1966, be taken into consideration.”
The Hindi version also says,”

N qgm fag @A TwmE F& fF
S Tar femk FEER (Faww &
wd) wfufer, 1966 H  gwEA
FT AR fadas 9T faare frar smy

“There is a mistake here.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): It is a printing efror.
It is unfortunate.

SHRI SATYA PRAKASH MALAVI-
YA: Would you please ask them to be
more careful in future?

o

THE VICE-CHAIRMAN (SHRL
JAGESH DESAI): Yes, they wil] be
more carefu] in future. Now, Mr. Jichkar.
(Interruptions).

SHRI GURUDAS DAS GUPTA: Sir,
what is going on in the House?

THE VICE-CHAIRMAN (SHR1
JAGESH DESAT): Hon. Members, it
you want to talk, please go to the lobby.

[RAJYA SABHA]

Regarding Quality of Food 448
Supplied by Railways

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF ANSWER
GIVEN IN THE RAJYA SABHA ON
THE 29TH JULY, 1992 TO STARRED
QUESTION 304 REGARDING QUALI-
TY OF FOOD SUPPLIED BY
WAYS

DR. SHRIKANT RAMCHANDRA
JICHKAR (Maharashtra); Sir, I
rise to raise an half-an-hour discussion
about the poor quality of food supplied.
in the railways,

SHRI SATYA PRAKASH MALAVI-
YA (Uttar Pradesh): Also in the Raj-
dhani Express between Bombay and
Delhi?

DR. SHRIKANT RAMCHANDRA.
JICHKAR: Yes. Sir,i these are small little
things but are very important. We do
not want the Government to pump in
more money into the system of catering.
But within the resources available in the
present system. If we closely monitor,
I think we can improve these small
little things.

[The Vice-Chajrman (Shri H. Hanoman-
thappa) in the Chair].

I will give you a few instances where
it does not require much money to im-
prove the quality. They give the dis-

posable cups and the dispos-
6.00 p.M. able glasses and these-

disposable cups and glasses are
meant to be crushed and disposed of
after their use. But we find that these
disposable cups and plasses are washed
and re-used. Now, to improve this, it
does not require much money. It re-
quires only close monitoring.

Take another instance. In one pot of
tea which costs Rs. 3/-, there are two
cups of tea and they provide two tea
bags, When the scheme started a few years.
ago of prOVldlng tea bags, they used to
provide two tea bags for one pot because
it contains two cups of tea. Now, these
days we find that they do not Supply the
two tea bags along with the pot which
we are supposed to put in the pot ac~



